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Pakistan. The Government of Paki-stan have
given an assurance that their nuclear
programme is  solely-directed towards
peaceful purposes and has no un-peaceful
dimensions. It is hoped that Pakistan will
abide by its assurance.

12 Noon

STATEMENT BY MINISTER
Correcting the answer given in the
Rajya Sabha on the 28th March,
1980 to Starred Question 248, re
garding Job-advertisements Pub
lished by the North-East Frontier
Railway Service Commission.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): Sir, in the statement laid
on the Table of Rajya Sabha in response to
Starred Question No. 243 on 28-3-1980,
information had been furnished regarding the
newspapers in which advertisement for
recruitment of candidates to different posts in
various categories were being published by
the Northeast Frontier Railway since its
inception in October, 1978.

While giving this information, the States,
in which the place from which these
newspapers are being published, were also
given.

In regard to two newspapers Viz. Achik
Samibad (Bengali) and Nagal-land Times
(English) being published from Garo Hills
|Dimapur respective. j ly, the State was
erroneously mentioned as Assam due to a
clerical error.

I regret that the information, as fa*r as the
State is concerned, is not correct. The correct
position is that GarO Hills is situated in
Meghalaya and Dimapur in Nagaland.

The discrepancy came to light when a
reference in this regard was recently received
from Shri Prasenjit Barman, M.P., who had
tabled this question earlier. Hence the delay
in rectifying the mistake which is deeply
regretted.
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MR. CHAIRMAN: Please sit down.

SHRI J. K. JAIN: This is an important
matter, Sir.

MR. CHAIRMAN: I know there is nothing
which is not important here... (Interruptions)
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MR. CHAIRMAN: Please come to my
Chamber.
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MR. CHAIRMAN: Whatever you

want tosay, please come tomy
Chamber. Meet me there.

SHRI NARENDRA SINGH: 1T will take
only one minute. (Interruptions)

MR. CHAIRMAN: Come to my Chamber
and make a proper request. (1?Uerruptio?is)
PAPERS LAID ON THE TABLE

The Indian Medicine Central Council
(Election) Amendment Rules, 1980

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI NIHAR
RANJAN LASKAR): Sir, I beg to lay on the

Table, under subsection (2) of section 35 of

the Indian Medicine Central Council Act,
1970, a copy (in English and Hindi) of the
Ministry of Health and Family Welfare
(Department of Health) Notification S.O. No.
495(E), dated the 4th

[ 1 AUG. 1980 ]
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July, 1980, publishing the Indian Medicine
Central Council (Election) Amendment
Rules, 1980. [Placed in Library.  See No.
LT 1183/801.

Notifications of the Ministry of Finance
(Department of Revenue)

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): Sir, I beg to lay
on the Table—

I. A copy (in English and Hindi)
of the Ministry of Finance (Depart
ment of Revenue) Notification GSR
No. 749, dated the 19th July, 1980,
publishing the Central Excise (7th
Amendment) Rules, 1980, under sec
tion 38 of the Central Excises and
Salt Act, 1944. [Placed in Library.

See No. LT 1197/80].

II. A copy each (in English and
Hindi) of the Ministry of Finance
(Department  of Revenue) Notifica
tion G.S.R. Nos. 443 (E) to 445(E),
dated the 23rd July, 1980, under sec.
tion 159 of the Customs Act, 1962,
alongwith  the  Explanatory = Memo
randum on the Notifications.
[Placed in Library. See No. LT-
1186|80]

III. A copy (in English and Hindi) of
the Ministry of Finance (Department of
Revenue) Notification S.O. No. 562(E),
dated the 24th July, 1980, publishing the
Income-tax (Fifth Amendment) Rules,
1980, under section 196 of the Income Tax
Act, 1961. [Placed in Library. See No. LT-
1196/80].

IV. A copy (in English and Hindi) of the
Ministry of Finance (Department of
Revenue) Notification G.S.R. No. 286(E),
dated 5th June, 1980 [Placed in Library.
See No. LT-.118580]



